
 

 

CENTRAL ADMINISTRATIVE TRIBUNAL 
JAMMU BENCH, JAMMU 

Hearing through video conferencing 

 

T.A.62/4381/2020 (SWP.No.2344/2015) 

 

This the 04th day of December, 2020 

 

HON’BLE MR. JUSTICE L. NARASIMHA REDDY, CHAIRMAN 
HON’BLE MR. A.K. BISHNOI, MEMBER (A) 

 
1. Firdous Ahmad Khan, S/o 56 years, S/o Ghulam Mohid-ud-din 

Kha R/o Soura, Srinagar 

......................Applicant 

 
(Advocate:- Mr. Nazir Ahmad Bhat-Not present) 

 
Versus 

 
1. State of Jammu & Kashmir through Commissioner/Secretary to 

Govt., Forest Department, Civil Secretariat, Srinagar/Jammu. 

2. Chief Conservator of Forests, Kashmir, Srinagar. 

3. Conservator of Forests, Srinagar Circle, Srinagar. 

4. Divisional Forest Officer, Urban Forestry Division, Srinagar. 

5. Feroz Ahmad Anderabi, Forester Safakadal, Srinagar. 

...................Respondents 
 

(Advocate:- Mr. Sudesh Magotra, ld. Deputy Advocate General ) 
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O R D E R  
[O R A L] 

Justice L. Narasimha Reddy, Chairman:  

 

 The applicant was working as Forester in the establishment of 

Conservator of Forests, Srinagar. Through order dated 17.10.2015, 

the Conservator of Forests, Srinagar Circle, transferred the applicant 

against the post where one Mr. Firdous Ahmed Khan was working 

i.e., from B.O. Safakadal to B.O. Buchpora. Aggrieved by that, the 

applicant filed SWP No. 2344 of 2015 before the Hon’ble High Court 

of Jammu and Kashmir. The Hon’ble High Court passed an interim 

order on 28.10.2015. 

2. The Writ Petition has since been transferred to this Tribunal in 

view of reorganization of the State of Jammu and Kashmir and 

renumbered as T.A. No. 62/4381/2020. 

3. There is no representation on behalf of the applicant. We  

heard Mr. Sudesh Magotra, ld. Deputy Advocate General, for the 

Respondents. 

4. The applicant was fifty six years old when he was transferred 

on 17.10.2015.  By this time, he may have retired from service. At 

any rate, nothing remains to be decided at this stage. The T.A. is 

accordingly dismissed as infructuous. There shall be no order as to 

costs. 

 

 
 (A.K. BISHNOI)  (JUSTICE L. NARASIMHA REDDY) 
   MEMBER (A) CHAIRMAN 
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